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Z363. 8hri 8an~aDD&: 
Minister of Defence be 
state: 

Will 
pleased 

the 
to 

(a) whether the Government of 
Orissa have approached the Govern-
men t of India for the creation of 
Army battalion in that State; and 

(b) if so, what is the reaction of 
Government to it?· 

The Deputy Mbdster eI De1'ence 
(Shri Raghuramaiah): (a) and (b). 
The Government of Orissa have sug-
gested the stationing of an Infantry 
Battalion in Orissa. The suggestion 
is under consideration of the Gov-
ernment. 

Pay Fixation of SAS. Accountants 

JaM. Shri Tanpmani: Will the 
Minister of FiDa,Dce be pleased to 
refer to the reply given \0 Starred 

Question No. 337 on the 21st August, 
1958 and state: 

(a) whether it is a fact that Pay 
fixation of S.A.S. Accountants deput-
ed from the office of the Deputy-
Accountant General, Posts and Tele-
graphs, Madras has not been modified 
in view of distance of time; 

(b) how many employees are 
affected as a result of this order; 

(c) whether it is a fact that incon-
sistencies do exist; 

(d) what will be the loss sustained 
by affected employees; and 

(e) what steps are proposed f6r 
rectifying the injustice done? 

The Minister of Finance (Shrt 
Morarji De!lai): (a) It is presumed 
that the Hon'ble Member is referring. 
to certain cases of S.A.S. passed 
Clerks of the office of the Deputy 
Accountant-General, Posts and Tele-
graphs, Madras and not to those of 
S.A.S. Accountants. If so, distance 
of time was not the only reason for 
not modifying their pay fixation. 

(b) Sixteen. 

(c) Attention is invited to the reply 
given to the Starred Question No. 
337 on the 21st August, 1958. 

(d) If the pay fixation had been 
uniform, Government would have had 
to pay about Rs. 35,000 more. 

(el As there is no injustice, the 
question of rectifying the same does 
not arise. 

Srtranppatnam MuseWII 

2385. Shri T3D&'amani: Will the 
Minister of Scientific Research and 
Cultural A1rairs he pleased to refer 
to the reply given to Starred Question 
No. 1333 on the 7th April, 1960 and 
state: 

(a) whether steps are taken tor 
augmenting collections for Sriranga-
patnam Museum for procuring anti-
quities pertaining to Tippu Sultan for 
private and official sources; 




